IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH

: AT

§
HYDERABAD
0.A.390/95,

Dt. of Order:28-3-95,°
Ganapabhattula Venkata Ranga

Vs,

1. Sub=Bivisional Officer,

+o Applicant
Telecommunication, Bhimavaram,
534 202,

2, Divisional tngineer,
Telecommupications,
Bhimavaran,-534 202, W.G.District.

3, Telecom District Manager,

Sresrampuram, Eluru, West
Godavari District.

4, Divigional Engineer,
Telecommunications, Rajahmundry.

5. Sub=Divisgional Officer,

Telecommunicatiens, Ravulapalem
East Godavari District.

+«+ Respondents
_
* * %
Counsel for the Applicant s Shri K.L.Narasimham
Counsel for the Respondents Shri N.V.Ramana, Addl.CGSC
# * *
CORAM:

THE HOML2MR,JUSTICE V.NEELADRI RAC

VICE-CHAIRMA N
THE HON. MR,A.B.GORTHI

MEMBER

: (R)

L 2.



0A_398/95, | Dt. of Ordsr:28-3-95,

{Order passed by Hon'ble Shri A.B.Gorthi, Fember (A J.

¥* * #

The relief claimed by the applicant is for 2 direction

to the Respondents to engage him as Casual Labour and consi-

~ . L= T . R [l TR RN [ | P I S U

2, The applicant states that he was initially engaged as

a casual Labourer under the Divisignal Enginesr .. , Telecom,

éiﬁﬁiﬁéggigm (Respondent No.2) on 1-6-1983 and continued to

work with some intermiltent breaks up,.to 28-2=-90. As there
-

Was no work thees, he was thersafter sent to Respondent No,3

and 5 where he had worked from 1=11-80 to 30-5-92 but there-

after he was not assigned any werk,

Je Shri N.V.Ramana, learned standing counsel ?or the
Respandants states that the Respondents would verify the
facts stated in the application and if satisfied would con-

sider his case for re-sngagement,

4, In viegw of the above, this case is disposed of at ths

Respondents :=

(i)the name of the dpplicant sghall he

Register at an appropriate place
taking into consideration the
number of days of service put in

by bhim;
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(ii)he will be considered Por re-sngagement
as soon as work is available in preferencs
to the freshesrs and the persons who put

in kERx lesser number of days of service

tham ime

(iii)for this purpose no Casual Labourer

presently angaged shall be retrenched;

(iy)The case of thes applicant shall be
considered for grfiant of Tempofary
Status and regularisation in accor-

MAammm i bk kb oo 1 1 F.
tions.
Qe The Original Application is ordared accordingly. No

order as to costs;/
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W O3 v N,
(A.B,GORTHI) " (V.NEELADRI RAD)
Member (A) Vice=Chairman

!

Dt, 28th March, 1995, ﬁwfh ar

Dictatsd in 0Open Court,
P Peputy REglstrar(chC
avl/

The Sd#bDivisional Offlcer TeleCOmmunicatlon,
Bhimavaram, 534 202,

The Divisional Engineer, Telecommunications,
Bhimavaram 202 W.G.Dist.

The Telecom Dist.Manager, Sreerampuram,
Eluru, W.G.Dist.

Mlnm THorded Annl Bacd masr Tl amrrhmand Aa+3 Ane R a4 atimasde vy

The sub Livisional QOfficer Telecommunications,

" Ravulapalem, E.G.Dist.

One copy to Mr.K.L.Narasimham, Advocate, CAT.Hyd.
One copy £O Mr.N.V.Ramana, Addl.CGSC.CAT.Hyd. |
One egppy to Library, CAT.Hyd.

One spare copye.
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TYPED Ry - CHE CKED ™)

COMPARED By - APPROVED BY |
IN THE CENTRAL ADMINIS’I‘RAI.‘IVE TRIBUNY

FYDERABAD ‘BENCH AT HYDERABAD,

- - - © | THE HON'BIE MR.JUSTICE V.NEELADRI RAO
_ e e T VICE~ CHATRMAN - |

AND

.TI-IE HON'BIE IR, Rﬁa&%eé%@(mm)

DATED -~ 2% ?—3 1995,

ORBEBRAFUDGMENT ;.

. M.A, /R.‘EL. /C. A,No,

O"A..NO.. - 3q0 [CLS

T. A.No, C(W.p. - D

Adm tted and Interim directlons
-issyed, '

Allowed,

Disposed of with directions,.

T

Digmissed,

Difsmissed as withdrawn
'Dfsmissed for default,

rdered/Rejected,

HNo.order as to costs, W






